
 

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
COURT-II 

(APPELLATE JURISDICTION) 
 

APPEAL NO. 100 OF 2018 &  

 
IA NOs. 324 & 323 OF 2018 

Dated   :  
 

26th April, 2018 

Present: Hon’ble Mr. Justice N.K. Patil, Judicial Member  
Hon’ble Mr. S.D. Dubey, Technical Member 

 

In the matter of
 

: 
Chemplast Sanmar Limited     …       Appellant(s) 
                 Vs. 
Tamil Nadu Generation and Distribution Corporation Ltd.  
& Anr.         …        Respondent(s) 
 
Counsel for the Appellant(s)  : Mr. Anand K. Ganesan 

Ms. Swapna Seshadri 
Ms.Neha Garg 

 
Counsel for the Respondent(s)  : Mr. S.Vallinayagam for R-1 
 

Mr. Sethu Ramalingam for R-2 
  

 
ORDER 

 

Learned counsel, Mr. Vallinayagam takes notice on behalf of Respondent No. 
1. and learned counsel, Mr. Sethu Ramalingam takes notice on behalf of 
Respondent No.2. 
 

We have heard learned counsel, Ms. Swapna Seshadri, appearing for the 
Appellant and learned counsel appearing for Respondent Nos. 1 & 2. Learned 
counsel appearing for both the parties submitted that the connected Appeal No. 86 
of 2018 (ref. DFR No. 4064 of 2017) has been admitted on 26.03.2018 and arising 
out of the same impugned order.   

 
Admit. Issue notice. 
 
Learned counsel appearing for Respondent Nos. 1 & 2 seek six weeks’ time 

to file reply. 
 
Submissions made by the learned counsel appearing for Respondent No. 1 & 

2, as stated above, are placed on record. 
 
In the meantime, learned counsel for the respondents is permitted to file reply 

on or before 08.06.2018 after serving copy on the other side. Rejoinder, if any, may 
be filed on or before 02.07.2018. 
 

List the matter on 16.07.2018

 

, as agreed by the learned counsel appearing for 
both the parties.  

 
 

    (S.D. Dubey)      (Justice N.K. Patil) 
    Technical Member          Judicial Member  
Js/kt 


